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CENTRAL ADMIMSTRATIVE TRIBI]NAL :

PRINCIPAL BENCTI

CP35l/2004 in
oA 1691/2003

NewDelhi this the Zlb duy ofNovember,20B

Hon'ble Shri Shdnka Raiu, Mmbcr (J)
Hon'blc Shrt S-A.Sln$lfcmbcr (A)

In the matter of

Duli Chmd S/0 Late KaIi Run,
R/0 Tlpe-IU43, Minto Roa{ Delhi.

Jai Prakesh S/0 Late Attr Singh,
R/0 G-1, East VinodNagarpolhi-9l

Brehm Prekash S/0 Shri Dal Chand,
3z$,AryaPura Subzi Mandi, Delhi

Smt.MayauatiW0 Prem Chand,
R/0 Vill. Shahabad Mohmr adpur, Paliln,
NewDelhi.

(By Advocate Shri Yogesh Shama )
VERSUS

Petitionerr

t.

Shri S.P.Aggrwal,
Director Choeral of Health Services,
Mrmm Bharrm,NewDelhi.

Shri RN.Mistra,
CAO nowDeputy Director (Admn.),
Lady Htrdhgs Medicd College md
Sucheta Kripl mi Hospital,Bhqat S ingh Mrg,
NowDelhi.

Respondents
@y Advocate Shri R-N.Sirgh proxy for Shri RV.Sinha)

oRDER(OR.Ar)

@on'ble Shri Shmkcr Raiu, Membcr (4

Herd leanred counsel.

2. Learned counsel for respondents stdes d the bar on instructions that our order

dated 22.1.20M has been assailed before the Hon'ble Delhi High Court urd the next date

4 t
+

-



-.2-- 

Ii 

of hearinghoOmfixed on 2.2.2005 in that matter. CP is disposed of with liberty to 

either of the parties to revive the same at the appropriate stage in accordance with law. 

Noticfts are discharge& 

( 	asin~ 	 (Shanker Raju) 
Member (A) 	 Meinher(J) 
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